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not. (Interruptions) I disallow it. Yes. 
Shrimati Ram Dulari Sinha. (In-
terruptions) No, no, I do not allow it.

SHRI JYOTIRMOY BOSU: I am on a
point of order. (Interruptions).

MR, SPEAKER; I do not allow point 
of order during the Question H6ur 
There *s no question 0f arty point of 
order during Question Hour.

SHRI JYOTIRMOY BOSU: I am rais, 
ing a point 0/  order.

MR. SPEAKER: Suspension of rules: 
Rule 388 says, “A ny member may, with 
t h e  consent of the Speaker, move that 
any rule may be suspended in its appli 
cation to a particular motion before the 
House and if the motion is carried the 
rule in Question shall be suspended for 
t h e  time being.” I have not allowed 
that. So, there is no question. . . .

SHRI JYOTIRMOY BOSU: Have vou 
read that out? We want to adjourn 
the House. (Interruptions)

MR. SPEAKER: No, no, there is no 
question of point of order during Ques-
tion Hour. (Interruptions) Why are 
you trying to do it? I have to do it. (In-
terruptions) No, no, during Question 
Hour, it is not allowed. Now you are 
speaking without my permission. I 
have not allowed. Yes. Shrimati Ram 
Dulari Sinha. (Interruptions) If you 
are going to show like that, does it 
make any difference? (Interruptions)
I could not expect this thing from a 
parliamentarian of your stature. (In-
terruptions) I have discussed it so 
many times in this House (Interrup-
tions) Shrimat Ram Dulari Sinha.
(Interruptions) Not allowed. Mr. Jain.

Proposal to Set up a Radio Station in 
Barmer

• 328. SHRI VIRDHI CHANDER 
'JAIN: Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased tf» state:

(a) whether a proposal to set up a 
jradjp station in Barmer city, the head-
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quarters of Barmer District, for the 
benefit of the public of Barmer and 
Jais^lmer, border districts of Rajas-
than has been under the consideration 
of Government for a long time and if 
so, since when it has bean under con-
sideration; and

(b) the time by which decision will 
be taken on this proposal and the 
work to set up the* station will be 
started?
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“A proposal for setting up a 50 kw 
shortwave transmitter at Jaipur has 
been included in the revised 6th plan 

1980—85. This shortwave transmitter 
will be able to provide day and 
night second grade service to the 
whole of Rajasthan including border 
districts of the state. Implementa-
tion of this scheme however de-
pends upon final approval and 
availability of resources.”
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“Three is a proposal to upgrade the 
transmitting power of Ajmer station 
from the present level of 20 kw to 
200 kw during the 6th  plan. Actual 
implementation is dependent upon 
the availability of funds. I£ota is 
also being considered for settig up a 
district level radio station."
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Utilisation of Gypsum Discharge from 
Cochin division of Fertiliser 

Chemicals ^ravancbre lim ited

429. SHRI A. A. RAHIM: Will tfce 
lister of PETROLElU^i A*$> C f t p
' •Art* v* _ t----- j--j -a * - lf''

^429.
Minister 
MICALS be pleased to' state:

(a) steps taken by Government to 
put to’ better use l&rge gypdum did* 
charged from Cochin Division of F6fc’- 
tiliser Chemicals Travancore Limited 
for manufacturing ammonium sulphate 
which is very much needed as a ferti-
lizer;

(b) whether Government also pro-
pose to take steps to use the' calcium 
carbonate bye-product, arising out Of 
the above process of making gypsum 
into ammonium sulphate, for produc-
ing cement; and

(c) whether any steps have been 
taken to set up such a plant’

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): (a) fe r -
tilizers and Shemcals Travancore Ltd. 
(FACT) had submitted to Government 
in August 1978 a proposal for the 
manufacture of ammonium sulphate 
based on the by-product gypsum of the 
Phosphoric acid plant of their Cochin 
Phase II unit. The proposal was exa-
mined by Government but was not 
fpund acceptable on techno-economic 
grounds. The views of the Govern-
ment have been communicated to the 
company, and the company has been 
as|ced to come up with viable propdfeals 
after taking into account Government’s 
views.




